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; Hon'ble Mr. K,*¥.s3ha, Member (1)

e ¢ 00

Hedrd the learned couriseli tor the

spplicamt Mr, J,P,Shukla, The post of ZOUBPM, Kahua,
; Jagddishpur is to be filled up by the respondant no. s,
| t

for which a requisition ®as sent to the Employment

[
3

Exchange, Dharbanga, The prayer in this application

_ : is that,although the applicant sent his application
'.by regd, post to the Employment iZxchange on 12.12,1995,

the same has been delivered belatedly on 15.12,1995,

whereas, the last date for receipt of such application

of EDBPM, Kahua, Jagdishpur.

giJV”*j‘ .A:iab:' 3,

. | was 13.12.1995, The submission is that the applicant . 4 .
. fulfills all the requisite qualificationsand this, has
ef q§;> been deliberately delivered to the Employment Exchange
& | belatedly by interested parties, It is also submitted
! that the applicant had submitted a complete set of
g |  application before Respondent no.5 directly under Regd,
.\ka 4" ' cover and it is understood that it has been received
Q§~§ﬂ %&¢i&t '+ in the oOffice of respondent no.5 on 13.12,1995, the
0O Q% \ | due date, '
T { 2. The prayer in this application is way
- ‘i}1533 | for issue of direction to the respondents so that the
Ly © : » C -
\'vp(b%gfgtﬁ %i applicant is also permitted to appear at the intervisw
" A -7 ; S. _ - ) i l
Q\:ﬁfﬁﬂé@.&v‘wﬁ?g .l to be held orf 12,01.1996 for consideration (£° the post
; | |

*

This is a Division Benchcase)but, having
regard to the fact that no Division Bench is available

o~
and there is no likelihood ofADivision Benchgwithin a

couple of Geys. O Lakecup the matrer,

A : Jecnlolilpy wle subniagion T einy

Spoodctlon ro roalecl o the rogoondant K -

Lh= 't she. cau~~ "ohin Jour wee’: 2jofuc v, lr oone,
) JAy be kiled wotiie o zelrs theoreafter, Reg s et




-3 2 3~ ‘4 :‘ ‘. 'J

to be filed within two days. - I |

Se : Cons idering the urgency é&_the matter,
1 further direct the respondents to consider the 1
candidature of the applicant alongwith other eligible /
candidates in the interview'stated to be fixed on I
12,01.1996 for the post of EDBPM, Kahua, Jagdxshpuq )

as prayed for by the learned. counsel fof the apnln.q

in Interim Relief, PR

6. List this case on 01.03. 1996 pefore {

Regi_Strar for completion of pleadings. ')
Let a copy of this order ve handed i

over to the learned counsel forthe app].l\,ant. 1

 ~ | ' ' /‘“‘7&5& -
SKI ﬁcﬁ*§§ﬁ57'l

0./31401,27 9 ¥8m 3

on 01,03.1997 berore the Re t,:;f’t_rdr for co#nl ”ta,on

of plead 1ng'~ as alreaay directed on l tn Jén. 97. -
£, o
- \\

(v eiNa menratra )
vV 1C<,-\..halrma n

)

None for the parties, W/s has not yet
peen filed., Put up on 11.4.1997 for £iling W/s.
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5/23.11,1

16/01,02,99

4./ 27.5.98, Shri R.K. Shukla, the counsel for the

abplicant.
W/S not filed so far by the respondents. four

veeks further time is allowed for the same. Rejoinder

may be filed within two weeks thereafter. List it on

3 « '\ »

.

'\m\\\?

26. 8 98 For dlrectxon..

- (L.R.K. Prasad) (V.N. Rehrotra)
Membe r (A) uige-chaimnan
5./ 26.8.98. . U/S not filed so far. Four wesks further
 time is allowed for the same. Rejoinder - - Le filed
within thrae ueeks tHBraafter. List it on 23.11.98
For dlrecQ&on. o
/ _(LeR.K. Frasad) (V.N. Mehrotra)
Member (A) Vice-chairman
098 “List it on'1,2, 1999 for direction, "
T
] ( L.R, K,Prasad )
_ " Member (A)
None ror the parties.W/s not filed so far,

Four'Weéeks further time allowed for filing W/s,
Rejoinder may be filed within two weeks there.
after.

“List'on 19704,1999 for directijon.

(Laksh%gngha) '(L.Ej;:iffgég;,”j7

SKJ Member (J) Member (A)
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7./ 19.4.99. Shri S.K. Bariyar, the counsel for applicant

- W/S not filed_so_far. Heard learned counsel
for the applicant. Let it be fixed for hearlng afte
four weeks hence. In the mean while, the responden
le W/S. Ligt it on 12.7.59 for hearing.

X
(5. NARAYAN
MEMBER (A) .. VICE=CHAIRMAl

/cBS/

R

8/12.7.99, Shri R.K. shukla, C Counsel for the applicant..
None for the respondents. * * t \
Learned Counsel tor tne applicant states thax
prayer ot the applicant.tor allowing him to appear:
at tne 1nterview., has peen allowed and he has alsc
appeard in the same. In this view of the matter
there remains notnlng in tris OA to be decided.

AL alley o - 0‘4\
’However, there is. anotner case arising out of tne

/\ \
OA No. 81/97 also ieLwnicn tne appllcant ﬁ%s been ;
. P
]made respondents. et tnls OA be Iisted tor“ ]

*
s

| _hearing alongwith OA 8197 on 26.7.99 .

PR

(L .HmINGLAA

MEMSER (2] MEMBER (J )
9/31,08,99 For want of time,hearing is adjourned to.
20,09, 1999 . '
.o JfgigLT;Eana) (3.Narayan)
SKJ , Member (A) Vice-Chairmen

[N PPN

\ 1_0/2@.09{99 ‘E'E‘or want of time, the hearing is ad_}oumei to
8 uaraya()
Vice-Chairman




MIS,

11/01,11,99 s

S

SKJ
13/29,12

inv
tog

14/10.1. 2000

12/25,11,99  List on 29,12,1999 for hearing. | -

for heaiing along with OA 81/96,

.OJAO NO.23/96
. For want of‘timé, the hearing  is
.adjourned to 25,11,1999,

(L.lé?liana " , (S.Nardyan) '

Member(a) = .. Vice.Chaimman

(S.Na rayan).
Vice-Chaiman

+99 Shri R.K.Shukla, counsel for the applicant
Shri V.M.K.5inha, £SC for the respondents.
Since this case relates to the matter also
olved in OA 81/96, both the cases shall be heard
ether, Let it be listed againm on 10,01,2000

FE

milngliana) (s.Narayan)
Member (A) , Vice-Chaiman

‘None for the parties, . , B R

 A'D.B. i8 not available, list it
for hearing on 3,2, 2000, . '

N

( Lakshman Jha )
Member (J)




15/3,2.2000

17415, 3, 2000

.

16/11.2.2000

Vot

.alongwith O, & 81 of 1996,

' ( LakShman Jha ) . . ( L.R.K.Prasad )

!

0A=2 3/96 ‘ ' ‘, 7
None for the parties, ' 4 ‘

\

!

: . .
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"List it for hearing on 11,2,2000

Member (J) Member (A)

4 s

Shri S .K.Barjar, the learned counsel for appl&ci‘

Shri V.M.K.Sinha, Sr+S.C., the learned counse]
respondents . S o

on the request made by the learned cou
for the applicant adjourned it for hearing on

'15.3 ‘.?OOO'along with OA-81/96 .

. /S
) * [N L Ro p
Member (J) L ‘ Membgr (i?sad )

None for the partics,

List it for hearing on 19,4,2000,

J&:@/ . }_)—(@—@
( lakShman Jha ) | ( L.R, h.Prasad )
M?naber (J) _ . Member (A)

S aics et ¥e S
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OA 23/96

18/19.4.2000 sh. R.K.Shukla, counsel for the applicant.

ART

Sh. H.F.Singh, AsCc, for the respondents!,
Sh. 8.K.Singh, counsel for Pvt, respondent.,

The learned counsel for the respondents submit
that the applicant has prayed for 1ssuancéythe direction to
the respondents to allow him J?“?Ee 1nterv1ew tobe'held o
12,1,.96 for the post of EDBPM, Kahua, Jagdishpur.ﬂé?ggéliZént)
hqéwgee allowed to appear at the aforesaid 1nterv1ew by
an/Znterlm order of this Tribunal dated 11. 1.96fan? the appli-
cant has already appeared in the interv1ew. Accordingly/this
0A is infructuous

We have conéidered the submission of {the consel
appearing on behalf of the partieé; In view of the fact that
the relief prayed for in the OA has already been allowed by!u»
“interim order of this Trlbunal\and also1con51der1ng the
facts that the applicant of this 0a is respondentf dn oa 81/96
in whlcb the matter is essentially and substantially relates
to the appointment of EDBPM, Kahua, We are of the Eon31dered
%4 view that this oa is infructuous. It 1sjaccordlngly

/
dismissed as infructuous,
. - g
(L .HMIvGLl (L.JHA)
MEMBER(A MEMBER(J)

c® L !




